
CoIlee,Uoa of eselle dat1 rro • ..au 
Seale Jumdmlde' match units of 

SfvUaal 

1733. SHRI K. R~MAIVil)RTHY : 
Will the Minister of FINANCE be 
pleased to state: 

(a) the excise duty conected during 
the past three ftnaneial years trf.)lll the 
1,000 or so small scale handmade match 
units in Sivakasi and arOund; and 

(b) whether any attempt has been 
made to tally the amount ot excise 
duty collected with the annual produc-
tion of these units during the said 
period? 

THE ·MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SA-
W AI SINGH SISODIA): (a) Excise 
duty collected from small scale ma~ch 
units in and around Sivakasi tor the 
past three financial years is given lJe-
low: 

Period 

1977-78 . 

1978-79 . 

1979-80 .' • 

Amount 

(In thou-
sands) 

Rs. 

IO,!l57 

23,276 

21,079 

(b) The Central Excise Departnlent 
exerCises checks over production and 
clearances by manufacturers in order 
to guard against surreptitious removal 
of non-duty-paid matches. 

SOViet UDlon to buy nw jute 

1734. SHRI CHITTA BASU: Will 
the ~nister of COMMERCE be pleas-
ed to state: 

(a) whether It Is a fact that the S0-
viet Union haa expressed wUUnll\esl·to 

buy. a substantial quantity ·01, raw. jute '. 
in the current year; 

(b) it so, whether Government bave:_ 
taken any tollow-up action in t~t di-
rection; and 

(c) if so, the results thereot? 

THE MINISTE'R OF COMMERCE 
AND STEEL AND MINES (SHRI, PRA-
NAB fV1UKHERJEE): (a) to (c). The· 
Trade Plan provision for 1980 f~r ex" 
port of raw jute from India to USSR 
is 4500 tonnes. On a request trom 
USSR a.uthorities, \\~ have agreed to 
purchase by USSR of an additional 
quantity of 2000 tonnes ot raw jute tbls 
year. Contracts have been concluded 
So far for export of 6300 tonnes of raw 
jute. 

BladE MODe), 

1735. SHRI CHITTA SASU: 
SHRI SATYAGOPAL MISRA: 

Will the Minister of FINANCE be 
pleased to state: 

(8) whether Government ~ave for-
mulated their strategy to combat the 
growing black money menace; and 

(b) if so, the details thereof?, 

THE MINISTER OF StATE IN THE 
MINISTRY OF FINANCE· "(SHBI 
SAWAl, SINGH SISODIA): (a) and 
(b). The fight against black money is a 
continuous one and no single or orice 
for all strategy can be a substitute for 
sustained and vigorous efforts to pre-
vent the growth of black money. The 
Government have taken a number of 
legislative measures ftom time io time 
to cheCk tax ev8s1on and generation of 
black money. The legislative' measures 
have been rei-niorced by steps to stre-
ngthen the administrative and investi-
gating machinery. 

The Government proPOSe to cUl"b the 
growth of alaCk money through multi. 
pronled acfion of more effective .imple-
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mentation of tax laws aDd launchin. 
dri ve aialnst boarding and proftteer .. 
in,. Some of the sfeps recently takenl 
beiftl taftil by 'me Government are as 
follows:-. 

(i) Powers of search and seizure 
under the Income-tax Act, 
1961 are being exercised by 
the Directors of Inspection/ 
Commissioner of Income-tax. 
Recently, the Deputy Directors 
cf IMpeCtion and tbe Inspect-
ing Assistant Commissioners 
have also been so empowered. 

(ii) For detecting persons having 
. taxable. income/wealth but 
who are not paying tax and 
for collecting information 
about existing tax-payers Sur-
vey Operations by the Income-
tax Dep&rtmen,t have been 
intensified and a permanel'lt 
orgaiiilation to undertake 
survey on continued basis is 
now being built up. 

(iii) It has been decided to set up 
an organisation for collecting 
ll1c&er Intelligence. The or-
ganisation will be used, inter-
tJ·lia. to bUild up dossiers of 
cases involving tax evasion on 
a large scale so that the infor-
mation contained tbere1n can 
be utilised in ma1ting requisite 
investigation including search 
and seizure operation. 

'(iv) It hal also recently been de-
cided to live multi-media pub-
licity to cases in which tax 
evasion has been established 
immediat,ly after the convic-
tiOn for tax offences. This has 
beeD done ~itb a view· that 
the ,wide publicity given might 
become a .:.aeterrent to other 
tax evaders. 

(v) The organisation for handling 
prosecution launc!hed by the 
lneome.tax Department is be-
ine strengthened. 
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